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The M.baIIter of BelaabllHadoa (1Ibr1 
TnIi): (a) to (e). The information 
is being collected and will be laid on 
lhp Table of the Sabba as soon"" pol. 
.ible. 

Griev_ 01 DeteD .. ba Aadbra 
Pnllleoll. 

zou. SJu1 &GOa VeabIah: Will the 
Jdinister of Dome AJraira be pleaaed 
to refer 10 the reply given to Unstar-
~d Question No.6 on the 3rd Novem-
ber, 1961> and state: 

(a) the details of the steps taken in 
the rna tter of provtsion of family 
allowance. rupply of literature. legal 
consultation and the release of hospi-
talised deten",,; 

(b) what were the other grievance. 
represented by the delenu. of Andhra 
Pradesh; and 

(e) the steps tnken to meet their 
grievances: 

The M.lni"ter of Slate iD the MiDis-
try of Rome AlJairs and MiIl!II&er 01 
Def.""e Supplies in the MiDiBlry of 

Defence (Sbri Hathi): (a) to (c). In-
formation is being collet°Led from the 
Governm"nt of Andhra Pradesh and 
a ,t"tement will be plaeed on the 
171 bie Of th£' House in du ~ c u ~e  

An_ under D.I.B. iD AAdbra 
Pradesh 

2~  Sbrl Kolla Venkalah: Will tbe 
Mini.t.>, of R....... Arral", be plealed 
to state: 

(a) whether a fresh round o't arrest! 
and detention of persons under the 
Dtofence of India Rules in Andhra Pra-
desh has taken place In the second 
week of November. 1965; 

(b) i! so. the numlX'r of penon. 
• rrested and detamed; 

(e) the politieallaith and afllliation. 
of the persons d"tained. if any; 

(d) the Dumber of praetisinl law-
yers and doctors amon, them; 

(e) the number of om.e-bearen of 

Civil Liberties UnioDi of State and 
District level amone the detained; 
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(f) the re..on. for the arrest aDd 

detention of practlsln, lawyers anel 
doctor. and the 01llce bearera of the 
Civil Libertie. Unions; and 

(g) the total number of penon. 
under detention by the end of IIrst 
fortnight of November. 19651 

The ~  M1nIster iD the IIID»-
try of B_ AJra.lra (Sbri L. N. 
Misbra): (a) aDd (b). 22 peraona 
were arrested and detained under 
D.I.R. on the 12th November. 1966. 

(e) They beloDg to the Left faction 
of the Comrnunlat Party of India. 

(d) 6 practisin, lawyer. and 1 
doctor. 

(e) 4 membe,.. of the Andhra Pra-
desh Civil Libertie. Committee are 
among the persons detained. 

(f) Their activities were considered 
to be pn'j udidal to the defence of. 

India and civil defence and the effi-
cient conduct 01 military operatioM. 

(g) 201 (in Andhra Pradesh). 

CODlNIDptjoa of Petroleam I'roductll 
III M.P. 

2026. Sbri Lakhmu Bhawanl: Will 
the Minister of PelroiellDl aDd Chemi-
cal. be pleas('d to state the total oon-
:fumption ot Petroleum and petroleum 

du ~ in Madhyn Pradf.>l:Ih during 
1964-65 and during th" current finan-
dill year up to the 31st October, 11165? 

The MlnJster Of Petroidm ed 
Chemka1s (Sbrl Bumaynn Kablr): 
The total consumption of all petroleum 
product. in Madhya Pradesh durin, 
1964-65 wa. about 365000 tonnel. 
During Aprll.october. 11165 it ..... 
about 217000 tonne •. 
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